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"5

IN THE CENTRAL ADN&NISTRATIUE TRIBUNAL : HYDERA

AT HYDERABAD

ORIGINAL APPLICATION 498/96 dt.19~4-36
Betwsen

Madala Jayadass . ' : Applicant

and

1. General Manager
SC Rly., Rail Nilayam
Secunderabad

Z. Divnl, Railway Manager
SC Rly., Vi jayawada

3, Chief Signal and Telecom Engr.
SC Rly., Vijayauwada

. Ko penchaiaiah{
6. Smt. ADT Lakshmi - : Respondents

Counsel for the applicant ¢ K.K. Chakravarth
Advocate

Counsel for therfEgpondents, : N,R, Devaraj, &z
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HON. MR, JUSTICE M.G. CHAUDHARI, VICE CHRIRMAN

HON. MR. RAJENDRA PRASAD, H, MEMBER (ADMN.)

Judgement
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( Oral order per Hon. Mr, Justice M,G. Chaudhan

o Heard Sri [K.K, Chakravarthy, for the ag
sri W, Satyanarayana for

andLSfi N.R. Deuaﬂaj for the official respondar

2, The applicant was unable to make grade
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of the selection cogducted on 4-3-1936, by the
Selection CommitteeT It reveals that although t

applicant has been given maximum marks on accoun
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he earned lesser mafks thamn other three and hayi

regard to his lesser total he could not be selec
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It is not possible for us to go behind the octfer
made by the Selection Committee aad as the matte
standswe see no grievance that %;étj;;{;#kﬁeing 1
redressed, ‘ ’

3. Hence, the 0A rgjected.

4, g make it clear that the selection made
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not the subject matter of the instang)case and 4
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Dated i April 19, 96
Dictated in Cpen Court
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i, The Generai-Manager. sC Rly,
Railnilayam, Secunderabad.

2. The Divisional Rallway Manager,
-gC Rly, Vijayawada.

3, The Chief Signal and Telecom Englneer,
SC Rly, Vijayawada. .

4. One copy to Mr.K.K.Chakravarthy, Advocate, CAT, . Hyd.
5, One copy to Mr.N.R.Devraj, sg.for Rlys, CAT. &yd.
6. One copy to Library, CAT.Hyd. B
7. One spare cOpY.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH-AT HYDBRABAD

4

THE HON'EU..(—MR.JUSTICE M.C .CHAUDHART
- VICE-CHATRMAN

¢ AND
THE HON'BLE MR.H.RAJENDRA PRASAD sMLA}

Dated: {1\« \4 1996

. QRBER/JFUDGMENT

M.MR.A./C.A.NO.

-

in

0.A.No, Wag \qg )

T.A.No. {wep., )

Admitted

and Interim Directimns
issued.

9Sed of with.ai;ections
ssed.: . '
issed as withdrawn.
Digmissed f|6r Default

- Ordkred/Re jected.

No erder as to costs, .
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